IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. 354/32

XRAINB.
DATE OF DECISION 1/11/1993
shri Amrat Hirabhai Solanki Petitioner
| Shri SeGe.Shah Advocate for the Petitioner(s)
| Versus
Union of India & Orse. Respondent
Mr.Akil Kureshi Advocate for the Respondent(s)

CORAM :

Vice Chairman

The Hon’ble Mr. NeBePatel

The Hon’ble Mr. v.Radhakrishnan Menmber (A)

(1]

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ Q

2. To be referred to the Reporter or not ¢ \NU i

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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shri Amratbhai Hirabhai Solanki

Casual Labourer,

Satellite Earth Station,

Mitha (Dist.Mesana) : Applicant

(Advocate: MreSeGe Shah)

Versus

l. Union of India
Throughs
The Secretary, Post & Telegraph
Department, Department of Tele-
communication summons tO be
served through the
General Manager, Maintainance
Western Telecom Region, 11th
Floor, Telephone House, Veer
Savarkar#erg, Prabhadevi,
Bombay-28.

2. AeDeEeTo.,
Satellite Mtce,
(satellite Earth Station)
Ats Mittha (Mehsana)

3. A'EM/W
(Microwave)
At Gandhidhame ¢ Regpondents

(Advocates Mr.Akil Kureshi)

ORAL JUDGMENT
IN

O.A.354£92

Dates1/11/1993
i
Per: Hon'ble Mr.N.B.Patel $ Vice Chairman

After discussion at the bar, Mr.Shah, the learned
advocate for the applicant, states that the applicant is
prepared to make a representation for his re-engagement aé
a casual laboure{; and the applicant will, for the present,
be satisfied,if the Tribunal directs the respondents to
consider his representation sympathetically when there is
any occasion to engage or re-engage tke. casual labourers.

In the circumstances, it is ordered that if the applicant
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makes a representation to the appropriate authority

with a copy to Assistant Engineer, Satellite Earth
Station, Mittha , his representation will be sympathe-
tically considered by the authoritieéjbearing in mind
the number of days for which the applicant has worked

in the past and the other relevant factors. In view

of this, Mr.Shah, under instructions from the applicant,
who is personally present in the Court, seeks permission
to withdraw this 0O.A. Permission granted. O.A.stands
disposed of as withdrawne No order as to costss

tel)

(VeRadhakrishnan) (NeBeP
Member (A) ' Vice Chairman

dedeDe



CENTRAL ADMINISTRAT IVE TRIBUNG
AHMEDABAD BECH

Application No, _0#/35u(ay of 199

Transfer application Wo. ___ o 0ld Writ Pet. NO. " A

CERTIFICATE

Certified that no further action is regquired to be taken

and the case is fit for consignment to the Recn-& “wom Wecided).

Dated : 22-(1 |5
e 1 e B ?Ld H
Louncer®c (“2‘ A o A
B [ Nad g \} oy OO~

Section BfficerCourt Officer Sign. of the dedling Assistant.
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In the Central Administrative Tribunal,

Ahmedabad Bench, At. Ahmedabad

Amratbhai Hirabhai Solanki

Petitioner

Vse
Union of India Opponent
Lgex
SeNoo Description Date Page Nos.
1 Petition. 9=4=50 1=6
2 F  A.D.E.T Sat Mtcs. Mitha's

letter for Interview 14=4-87 7
3 < ¥ " 4-5=87 8
4 Copy of Compromise in

Gujarati Duty singed

by ADET. 28=-8-87 9
g Copy of Notice 21=4=08 10=12
3 AGM (ADM) Bombay's letter 31-10=88 13
7 Report to refuses 17=-11-88 14
8 Forwarding letter 17=11-88 15
9 Copy of letter Address

to AGM.by Applicat 19=11-88 16
10, Copy of letter 7=4-89 17=18
1. Copy of letter 13=-4-89 19
124 Copy of lettexr 23-6-89 20
Place : Ahmedabad
Date: 10=4=90

To the Registerx
CENTRAL ADMINISAKATIVE TRI BUNAL

Ahmedabad.



APPLTCAT TNy UNDER SECT ToN 19 OF THE AD MINSTRAT IVE
TRIBUNALS ArT ,1985

For use in Tribunals office

DATE OF FTLIIG -
OR

DATR OF RFCETPT BY POST

REGIST RAT INN NO.

S IGNAT TRE

REGISTRAR
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IN THE CENTRAL ADMINISTRAT IVE TR IBUNAL

PRINCIPAI. RENCH, NEW DSLHI

ADD IT IONAT. BENGH  Ahmedabad,

*3

BRT1ERN

Amratbhai Hirabhai %ol anki

Aged about,?7 nccupation. Service
Ras iding at.Village. Mitha

Taluka Dist. Mehsana.

AND

e« o AppL TPANT

"hinn of Tndia.

through the Secretary

Post & Telearaph Deptt.
Denartment nf Teleeomunicat ion
Summous to be Served through
the Gereral Manacer Maintainance
Mastern Telecom Recinn

11th Flo~r. Telerhnne House,
Vear Savarkar Mzxg

Prabhadevi. ROMgay 28. *« « RESPOND ENT
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DETAILS 0% APPLICAT TON

1« Particulers of the 2pnlicant;

(1) wame of the applicant; Amratbhai
2) Name of the father; Hirabhai “olanki
(3) Designation and office Casual Labourer
inwhich emploved; Satellite Rarth Station -/
Mitha (Nict, Mehsana)
(4) Ooffice address; A, B. %atell ite Maintainance
(5) Address for service of all Satell ite Sarth Station
notires; Mitha. Dist; Mehsana.

2. Particulers of the Respondant;

(i) Name and Desicnatinn of

the Respondant; Ci> Wion of India;
R@foml%fm | ) t hrough the Serretary
No:c2) Ab.E-T ‘ Post & Telegraph Deptt.
Salejiite Mbce. Department ¢F Tdledpmi-
CSatellife. Easth Station)
AT MITHA ( Oehsana) nication Summous to be
K5 o8 Ao M,V\) ” Sorved through the
’ C’m«'cmwav‘é’) ‘ / General Manager Maintain-
A GANDHT BHAH - ance estem Telecom
HMM@-J as per srhder /)M@d | Region 11th Floor. Tele-
an MNP 3/'10/47_ dE . /2/i0/4L ?{gﬁ: phone Houses, Veer Savarkar
271472 MbTg Prabhadevi.BOMBAY 2.

(ii) oOffice address of the -
Respondantss; As above.
(iii) Address for service of |
all notices; As above.
3. PART IQULERS NF THE ORDER AGAINST WHICH
APPLINAT TON IS MADE 3 )
The application is against the following order;
Applicant was oraly asked not to Come on duty on

6/10/87 . He is not given anything in writting. No final
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" Reply is give. On the other hand A.G.M Bombay

informed on 31-0Oct. 88that he is not removed from
Services. He was ordered to report AR, MWW,

Gandhidham on. 23.6.89 but is not Taken on duty.

( iv)SUBTECT MATT SR Ty BRISF:

Applicant was appointed on casual Labour on
or about 15/5/87, He was Serving Sincerlv. Due to
e?Ac\r;)er conflict with NeKe Prajapati JTO.. Mitha . He
was dnstructed orally by one P. T.Patel , that hae
should not come on duty from 6/10/87. Applicant was
not sarvad with any notice chavqe-Sheet or Shaw Cause
ot ce o

Applicant “erved not icegon.?1r’4’88) A.Ge M (ADM)
BOM informed that he is not removed from
Services. Applicant therefrr prayed for taking

him on dutv unfortunately "e is not being taken

on dutve.

TIRSMTAT TN A= TR TRIBINAT

The apnlieant declares that the subiect matter

of the nrder against which he wants redress is within
the jurisdiction of thae Tribunal.
LTMITAT I ¢

The applirat further declares that the

aopliration is within the limitation presaribed in
sectinn 2?1 of the ADM Tribunal, Act,
FTACTS OF THRE CASS:

Applicant appninted nn.15/%/87, There was
a Dispute with nne. Prejapati Applicant was orally =
asked not tn come on duty .Aprlicant therefor Served
Notiee The AGM fADM) Bom. informed that he is not
removed Applicant therefor prayed for duty the D.E.
Sattelite. Ahmedabad nrderd him tn Join at Gandhidham.

but he was not taken on duty Applicant gave several



(4)

éaet‘it iongr tn all concern officer but all in vain %¥¥ %%
he is not being taken on duty.
He vislited Ahmedabad office,Candhidham office,
and ﬂitha./ off ire’but h~ is not being taken on duty.
He is not removed as per Say of opponents.
He is not Suspended
He dis ot taken on duty
He is not Served any shaw Tause notiece nr Tharceshest
'e had Compromised with Mr. N.K.Prajapati J.T.O0. sat.
(mitha) and Same was sioned by both parties asd Counter -
€ signad by ADEM. ®at. Mitha However pnor vet it ipner a
member of Schedulad faste s xwmpexdxed deprived off his
breadi since.15/5/87 Last order tn take him on duty is
Dated 23/6/89.but not taken & hence this petition please.
7. RFELIRFS
In view of the facts mentisned in para 6 above,
the applirant prays that following reliefs be given.

opponent be nrdered tn take the patitinner on duty} ansd ot

aCe_

it ot I N 3o d b 3 Ky =]
o Re—tTS DTt he e intme At —aoer-tyorh oy o

: RRE AD,
8, INTREAM ORDER in om\/ Co “@“f’a‘j He. M%LQV\ RE

Opponents be nrdered tn take the petitioner on
duty at Mitha till the matter is finally decided.
Order of D. G Setell ite (Main:ainance) be executad
and applirant be pravided Job.
9. DETAIL® OF THE REMID JZS EXHAUSTHD

The applicant declares that he had availed all

+ he

o

emidies availabls to him under the relevant serviece
rules in submitt inc representatisn and proof as under;
Aprlicant sorved notice
Applicant praved severltime, fsmtex enclosed Chpies
the order of D.E.Satellite. (MCE) Dated 23/4/89 is not
being executed inspite of Several request & Visit of Ahmadabad

& Gandhidham & Mit ha.
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10, XXRRR MIITER NOT PREND NG WTTH ANY OTVER COURT, ETC,

The applicant further declares that the

matter regarding the subject matter is .ot pending

in anv nther court of law or any nther authority or

Tribunal.

11. Partiaulers of Rank Nraft/Postal nrder in raserert of

the Applicatinn fees;

1e

2

19

NMame nf the Rank nn which drawn;

Demand Draft Noe.

Number of the "ndian Postal ORDER ¢

Name of the issuing Post Nffice;

Date of the issue of the Pastal order;

Post Nffice at whirh pavables;

NDetails nf Tndex

An index in duplicate containing the details of

documents to be relied upon is enclosad.

13« List of the enclosars;

Te

Se
6.
7.

10,
1.

AsDs BeTe Sat.tﬁxn Mtce. Mitha's lettertho14/4/q7
For Tterview

" - Dt. 4/5/8%
For appointment.

Copy of Compromise

in Gujarati Dufy Signed by ADET, Dt .28/8/87
Cory nf Notice Dt.’21{4{88
AGM { ADM) Bombays lattor Dt.31/§0/28
Report ton refuswe Dt.17/@/a8
Forwarding letter | , Dt.17/11/88

Copy of Letter Address tn

AGM by Applicatriba Dt.19711/98
Copy of Letter " Dt. 774/89
Cory of Letter " Dt.1374/89

Copy nf Letter " Nt.23/6/29
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In verifieation ; |
I, Amtatbhai Hirabhai “slanki do hereby verif
that t : : §
he eontents of para 1 tn 13 are true tn the hest
of 1 I | M ‘
my personal Knowledge and beliefi and that I hav t
” e no

suppressed any material facts;

Signature of the applicant;

Yy Loy (Lo

Place ; MFHSANA
e

s \O ’W’go,,

Date
; Tn The Recistmar ;

CENTRAL ADMIN ISARAT IVE TRIBUNAL

Ahmed abad.
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